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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

ORIGINAL APPLICATION NO. 06/2023/EZ

In The Matter of:

Kanailal Bhunia
... APPLICANT

VERSUS

The State of West Bengal & Ors.
. RESPONDENT(S)

IDAVIT ON BEHALF OF THE RESPONDENT NUMBER 3, DISTRICT

AFF
CTOR, DISTRICT PURBA MIDNAPORE.

MAGISTRATE & COLLE

I, Shri Purnendu Kumar Maji Son of Sri Mihir Kumar Maji , aged about

by occupation-service, and having office at

54 years, by faith Hindu ,
36, West Bengal, do hereby solemnly

Tamluk, Purba Midnapore, Pin: 7216

affirm and declare as follows:-

1. That, I am District Magistrate & Collector, District: Purba Midnapore,

having my office at Tamluk, Purba Midnapore, Pin: 721636, West
Bengal, I am well acquainted with the facts and circumstances of the

case and as such I am competent to swear, sign and affirm this

affidavit.

That this affidavit is filed in compliance to the Solemn Orders dated
18.01.2023 & 16.03.2023, passed by the Hon’ble National Green

Tribunal, Eastern Zone Bench, Kolkata.

That in the instant original application the applicant has stated that
he is the adjacent house owner and that the private respondent being

respondent number 5, is the owner of a chanachur factory causing air



{)

and sound pollution and running the said chanachur factory without

any statutory permissions from the concerned authorities.

4. That in compliance to the Solemn Orders passed by the Hon'ble
Tribunal, the Additional District Magistrate (General), Purba
Midnapore vide letter dated 10.04.2023 had interalia informed the
Superintendent of Police that the Officer-in-Charge, Egra Police
Station was informed to take necessary action against the unit of the
private respondent being respondent number 5, with respect to the
Record of Proceedings dated 27.01.2020, as made by the West Bengal
Pollution Control Board, if the unit of the private respondent failed to
produce necessary statutory permissions, but no action had been

taken by the Officer-in-Charge, Egra Police Station.

- 3 ‘_5 = The Superintendant of police was once again requested to look into
o ‘:‘—-L\ 4 the matter and take necessary action.
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5. That vide letter dated 19.10.2020, the Senior Scientist & In-Charge of
Public Grievance cell, West Bengal Pollution Control Board had
informed the Officer-in-Charge, Egra Police Station with a request to
see that the unit of the respondent number 5, runs only after
obtaining necessary statutory licenses from the concerned authorities
including ‘Consent to Operate’/ ‘Consent to Establish’ from the State
Board and in case of non compliance by the unit the appropriate

action may be taken against the unit.

Photocopy of the letter dated 19.10.2020 written by the Senior
Scientist & In-Charge of Public Grievance cell, West Bengal Pollution
Control Board to the Officer-in-Charge, Egra Police Station is annexed
herewith and marked with the letter ‘R-2".
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6. That the statements madec in the above paragraphs are true to my

knowledge and belicf as derived from the records as available in this
office and the rest are my respectful submissions before the Hon’ble

Tribunal.

4 :
Identified by me g@v\,ﬂ\e rw Womasd MQ/I\

t
Deponent

{ﬂfz J,at/m / 2023

For The State of West Bengal

™

VERIFICATION

Verified at Kolkata by the deponent above named on this the ...4..%...
April, 2023 and say that the contents of this affidavit made in paragraph
nos. 1 is true to my knowledge and those made in paragraphs no. 2 to 6, are

true to my information derived from records and rest are my respectful

submission before this Hon’ble Tribunal. :
Identified by me / ( ‘
winereh e ‘\A_@ﬂ’)

dé Deponent
o Sta 776 ?/’Lcn/ 7
For The State of West Bengal
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Vill. Ganapatinagar, P.O. Uttar Sonamui
PS : Tamluk ; Dist : Purba Medinipur
Pin :721648  (R. M. Section) 4'" Floor
e-mail: rm.purb@gmail.com
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Memo No..3 & ERM(bY127/23 Date O /04/2023

To
The Superintendent of Police,

Purba Medinipur

Sub. :- O.A. No. 06/2023/EZ
In the matter of Kanailal Bhunia.........cc.ceee ..o Petitioners.
vs-
The State of West Bengal & Ors.......cooovviee ceinnnes Respondents.

Sir,

In compliance of the Order of the National Green Tribunal, Eastern Zone Bench, Kolkata dated
18/01/2023, the Record of Proceedings dated 27/01/2020 was made by the West Bengal Polution Control
Board and the Officer-in-Charge, Egra Police Station was simultaneously informed of this order by which he
was requested vide letter memo 5L/WPB/2020/D-0001 DATED 19/10/2020, to take appropriate action against
a Chanachur Making Unit of Mr Dilip Bhunia at Urdhavpur under Egra P.S. if he fails to produce necessary

statutory licence of this unit. But, it was not complied.

Now, enclosed please find herewith a copy of the Order of National Green Tribunal, Eastern Zone
Bench, Kolkata dated 18/01/2023 and a copy of the Record of Proceedings dated 27/01/2020, made by the
W.B. Pollution Control Board and the letter to the O.C.Egra Police Station from the W.B. Pollution Control
Board, which are self explanatory, for taking necessary steps accordingly against a private respondent,
running a “Chanatur Manufacturing Factory” without having any valid documents i.e. Consent to Establish /

Consent to Operate from the State Board of W.B.Pollution Control, created sound and air pollution in the

surrounding area.

You are hereby requested kindly to look into the matter.

Enclo :- As stated above.
Yours faithfully,

Additional Distrhé\ Magistrate(Gen)
Purba Medinipur
Y

Memo No.,3,62..(])/(7)/RM(b)/I27/23 Date /0 /04/2023
Copy forwarded for favour of information to :-

The Sri Sibojyoti Chakrabarti, Ld. Advocate, Iligh Court, Kolkata

The Sub Divisional Officer, Igra, Purba Medinipur

The Assistant Lnvirontal Engineer, Pollution Control Board, Durgachak,Haldia
The Officer-in-Charge, Public GrievanceCell, Purba Medinipur, , ”
The Officer-in-Charge, LEgra Police Station, Ligra, Purba Medinipur

CA to the District Magistrate, Purba Medinipur

CA to the Additional District Magistrate(LR), Purba Medinipur

No LWL —

Additional District agistrate(Gen)
purba Mediniour



e
AL comumunieation to Stte Boand shownld be S WEST DENGAL POLLUTION CONTROL, BOARD
addressed with Number, Date wd Subjeet _ﬁ" L [Tu-—:*sw Jarltesh Bhawan,J0A, Block < A, Sectar 111,
—— i Salt Loke Clty, Kalkata =700 106
—— e — ”
I'hat (033)1333 82123913, Pax 1(033)1333-87)
‘\-‘:’." Wetnlte: 1

IPUBLIC GRILVANCE CELL

Complainant(s) Respondent(s)

Kanailal Bhunia Dilip Bhunia

Date: 27-01-3020 Time :12-30 Hrs.

RECORD OF PROCEEDINGS.

Respondent Shri Dilip Bhunia, appeared in person. Nobody appearcd on behalf of the

complainant.

It is a complaint against a “chanachur’ making unit allegedly causing air pollution and sound
pollution.

Complainant alleged in the complaint that they are suffering tremendously due to activities of
the respondent unit.

During hearing, representative of the respondent unit submits trade licence obtained from
Vivekananda Gram Panchayat for *chanachur making’, but failed to submit *Consent to

Establish’/"Consent to Operate’ of the Statc Board.

The unit falls under “orange category’ as per present categorization of the State Board, so the

unit requires permission {from the State Board.

Considering the overall scenario and submission of the respondent party, the unit is directed

to take adequate measures for control of noise and air pollution and operate only after
obtaining ‘Consent to Operate’ of the State Board. '
The Officer in Charge, Egra Police Station, Dist: Purba Medinipur, may be kept informed of

this order passed by the State Board, to-day.

Sd/- Sd/-
(Dr.D. Chakraborty ) ( B. Majumdar )
Sr. Scientist & Incharge, P.G. Cell Environmental Engineer
"
Sd/- o Sd/-

(AK. Bhunia, WBHIS )
Dist. Judge (Retd.)

SUMTRA DRATTACHRRYYA
Razd, Ho. 095 cf 2022
Expiry date

1420217
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WEST BUMHGAL POLLUTION COXNTROL DBOAST)

(Department of Envitonment, Goavermment of Yest Henpal)
Fawibesh o (04, e X 14 Prcion [ Nutheinrurge

Ralkatn - 200 106, I'h.: (0V3) 23353903, Fax ; (133) 2335-K073, 2135.2413
Website: ww,whpeb gov,in, Email; whpehnet@wbpch yovin

Memo No, SL/WPIBRO20/D-0001 Date: [ 12070

To

The Officer-In-Charge
Egra Station

Ligra Bazar,

"arba Medinipur
Pin-721 429

Suby: Record of Proceedings dated 27/01/2020 (Kanailal Bhunia vs Dilip Bhunia).

Enclosed please find herewith a copy of the Record of Proceedings dated 27/01/2020 (Kanailal
Bhunia vs Dilip Bhunia) which is sclf-explanntory. The complaint pertnins to nllegations of noisc
and air pollution against a Chanachur making unit of Mr Dilip Bhunia of Vill & PO
Urdhabpur,PS:Egro,Putba Medinipur,

You are requested to oversee that the Chanachur making unit runs only afler obtaining necessary
statutory licences including trade licence and Consent to Establish/Consent to Operate cte of the State

Bonrd.

In casc of any non-complinnce, you are at liberty to take approprinte action in accordance with law
with nn intimation to the State Board.

Yours faithfully,

N ol, -
Sr. Scientist & In-charge
Enclo:As Stated _ Public Grievance Cell
MemoNo. ‘7 (¢ - [ SL/WPB/2020/D-0001 Date :19/10/2020

)

Copy to:

\)A’r/KanailaI Bhunia , Vill & PO Urdhabpur, PS:Egra, Purba Medinipur,Pin-721422

Sr. Sci Incharge
lic Grievance Cell

Exglry date

L




Speed Post
Government of West Bengal
Office of the Legal Remembrancer,W.B.
2 & 3,K.S.Roy Road, Kolkata=700001
Email :lrwb2013@gmail.com
Memo No.1689-A/N.G.T.-06/23 Dated:Kolkata,24.03.2023

From: The Office of the Legal Remembrancer, West Bengal.

To: Sri Sibojyoti Chakrabarti, Ld. Advocate,
109, Sarat Chatterjee Road, P.O.-Lake Town
Borat,Kolkata-700 089, (Mob:9007035534)

Sub: O.A.No.06/2023/EZ in the matter
KANAILAI BHUNIA
_.vs—
WEST BENGAL POLLUTION CONTROL BOARD & ORS
Sir,

I am to inform you that you have been engaged to plead in the aforesaid
matter on behalf of the State of West Bengal before the Hon’ble National Green
Tribunal, Eastern Zone Bench at Kolkata.

‘Vakalatnama’ duly signed is enclosed herewith for this purpose.

You are requested to send all the communications, copy of Court’s orders
relating to the matter directly to the concerned department with intimation to
this office.

Your bills in the matter will be paid from this office.
Yours faithfully,
Enclo:- As above

fof Legal Remembrancer,
West Bengal

Merf l0.1689 /1(2)_A /N.G.T.-O6/23 Dated:Kolkata’24_03,2023

Copy forwarde or information and taking necessary action to:-

1. The District Magistrat
Office, Nimtouri, Purba Medl
2. Office Copy

ffice of The District Magistrate & Collector’s
4n3£i West Bengal 721648

11 Remembrancer,
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A
/ VAKALATNAMA
BEFO%gsﬂT%T{’NBLE NATIONAL G REEN TRIBUNAL
ZONE BENCI AT KOLKATA

ORIGINAL APPLICATION NO- 06/2023/EZ

LAL BHUNIA. Appellant /
Petitioner / Plaintiff

{

--VERSUS—

WEST BENGAL POLLUTION CONTROL BOARD & ORS.
Respondent /

Opposite Party / Defendant

Vakalatnamaonbehalfof STATE OF WEST BENGAL

......................................
..................................

Know all men by these presents that by the Vakalatnama I/'We appoint the Advocates noted below or any one of
) \

them, my/our lawful Advocate/Advocatés for filing Memorandum of Appeal or Petition for entering appearance in the

above matter for appeeiring in, conducting and arguing in the same for depositing or withdrawing any money in

th, for preparing the paper-book in the case

connection therewith, for movipg the Court in any matter connected therewi
etc. on my/our behalf for filing or taking back fresh suits etc. for signing and filing

and for putting the papers, petition,
from the record and I/'We

petitions of compromise in connections with the said matter and for taking copies of paper

further say that any act done by my/our said Advocate or Advocates or by any of them after accepting this Vakalatnama,

shall be considered as my/our own true and lawful act.

And I/We further hereby agree and undertake to pay the said Advocate/Advocates his or their fees as settled all

other sums that may be necessary to carry out his requisitions of the Court and otherwise to enable the

Advocate/Advocates to conduct the case properly. Failing which the Advocate/Advocates after notice to me/us will be at

liberty to withdraw from the further conduct of the case.

IN WITNESS WHEREOF I/We sign and execute this Vakalatnama, on this .2 7 day

of__ Mertn 2023

NAME OF ADVOCATES
Srg edyort cUPKRHBEATE

s R Sl ﬁ A (B
Toprodpassdt Dol D«’"@//?‘? 1:/;0/0 -fw-")mﬁ-*’; M‘_ﬂ..__/y:!/\/

FEncad L subho. q Jvro et PLAIN;EWF(S)/ APPELLANT(S) RESPONDENT(S)
Y. DEFENDANT(S) RESPONDENT(S) OPPOSITE PARTY(S)
Legal Remembrancer

P ' 700 7—03«5'5'3 5 Govt. of West Bengal



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
O. A. NO. 06/2023/EZ
In The Matter of:

Kanailal Bhunia
... APPLICANT

VERSUS
The State of West Bengal & Ors.

. RESPONDENT(S)

AFFIDAVIT ON BEHALF OF THE
DISTRICT MAGISTRATE &
COLLECTOR, PURBA MIDNAPORE,
RESPONDENT NUMBER 3.

SIBOJYOTI CHAKRABARTI
Advocate
For The State of West Bengal
Email: subho.advocate@gmail.com
(M): 9007035534.




